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THE MINISTER OF HOME AFFAIRS (SHRI 
GOVIND BALLABH PANT) : Mr. Chairman, I do 
not think I am called upon to reply to the 
arguments in detail. The attention of the 
House was invited to the salient features of 
this Bill when it was referred to the Joint 
Committee. I am glad to say, and I think that 
has been conceded also by the critics of the 
Bill, that it has been considerably improved 
by this reference and that the Joint Com-
mittee has done its part with great care. Every 
sentence was examined closely and the pros 
and cons of every proposition contained in 
the Bill were fully taken into account by the 
Committee. It is a matter of some dis-
appointment to me what Dr. Gour who took 
an active part in the deliberations of the 
Committee, and Shri Kishen Chand, have not 
yet been able to reconcile themselves to the 
provisions contained in the Bill as it stands 
today. I am, nevertheless, thankful to them 
for the cooperation that I received from them 
in the Joint Committee. My gratitude to other 
Members is still greater. I believe that the Bill 
as it has emerged -from the Joint Committee 
and as it has been reported to this august 
House by the Lok Sabha will prove in every 
way useful and suitable and that the people of 
Delhi will benefit by the organisation which 
is being set up according to this Bill. The new 
Corporation, I trust, will begin to function 
some-time early in the next financial year. 

Sir, the arguments advanced by the critics 
have been effectively, and if I may say so, 
authoritatively met. Raj-kumariji has had first 
hand experience of the working of local 
bodies, 

Development Boards and other organisations 
in New Delhi. In fact, this Bill, to a large 
extent, carries out the plans outlined by her. 
So far as the States Reorganisation 
Commission is concerned, nobody is in a 
better position to interpret the minds of the 
Members of that Commission or the 
proposals contained in the Report of that 
Commission, than Dr. Hriday Nath Kunzruji. 
So in view of the support that the Bill has 
received generally, and especially from these 
two eminent persons, my task is really very 
light. 

Sir, one of the main objections raised against 
the Bill, as has been repeated, I think, again 
and again, concerns the exclusion of part of 
New Delhi from the scope of the Corpora-
tion. Well the reasons are obvious enough 
and I regret that some of the hon. Members 
have failed to appreciate them. The area 
which is being excluded is essentially 
occupied by Government are intimately 
corrected, ment servants and members of 
their families and by institutions with which 
either the departments or the Government are 
intimately conected. The people living in this 
area do not want to be placed under the 
Corporation; evan non-officials who do not 
belong to the services have sent repre-
sentations requesting that this area may be 
excluded from the area that will be brought 
under the jurisdiction of the Corporation. 
Under the existing laws and under the 
Constitution, the houses existing in this area 
are not liable to pay any tax to the Corpora-
tion. The expenditure here is sufficiently 
heavy. The States Reorganisation 
Commission recommended and the 
Parliament accepted their recommendation 
that there should be no State Government in 
Delhi. Dr. Gour still thinks that there should 
be a Metropolitan Council. I do not know 
exactly what he means but he has an idea that 
it should, to a large extent, replace the State 
Government and carry out the functions 
which in other places come within the 
purview of the State   Governments.   That    
shows    a 
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certain degree of confusion of thought 
because, so far as the arrangement for Delhi 
is concerned, we are not, while setting up 
this Corporation, providing a substitute for 
the State Government. The State 
Government has certain functions which 
have to be discharged by it, but the 
Corporation is essentially a local body with 
as large powers as we could possibly 
delegate to or confer on it but it is no 
substitute for a State Government. We have 
followed the pattern of the Bombay 
Corporation which is held in high esteem by 
all who have taken any interest in the affairs 
of local bodies; the way the Bombay 
Corporation has managed the very vast and 
complicated problems which must be arising 
day to day in a city like Bobay is a matter of 
credit to that organisation and I think a better 
model could not have been adopted for this 
Corporation So, we have done the right thing 
and it has been accepted by those who have 
been connected with the administration of 
local affairs that we need not have made any 
departure from the basic principles which are 
embodied in the Bombay Corporation Act. 

There weio some suggestions about the 
executive and the deliberative functions 
being combined together. Well, if one were 
to take a step in order to make the working of 
this Corporation unwieldy and ineffective, 
then one could not have thought of a better 
device for, if you combine the two, then 
enormous and formidable difficulties will 
have to be faced from day to day, and the 
ultimate result will be complete deadlock 
within the Corporation or the local body 
concerned. 

[THE VICE-CHAIRMAN (SHRI M. B. JOSHI)  in 
the Chair.] 

The Chairman of the Delhi Municipal Board, 
who appeared before the Select Committee 
and gave us the benefit of his advice, was 
very emphatic about it, and he said that the 
two should be kept separate, that the 
Corporation as such should not direcc-ly deal 
with matters of an executive 
92 BSD—4. 

character, that its functions should be 
primarily deliberative and that the executive, 
that is, the Commissioner, should be 
entrusted with these emoar-rassing duties. 
He was very definitely of that opinions and 
he said that even over very petty matters it 
had been difficult for him to manage the 
affairs because of the combination of the two 
functions. So if the Corporation is to 
function smoothly and if the members are 
not to be overburdened with the 
administration of such detailed and petty 
matters as are bound to affect individuals 
and as are bound to create embarrassing 
position for them, then the separation of 
executive from the deliberative part is 
essential. And we have followed that 
principle. 

Then so far as the States Reorganisation 
Commission is concerned, while it held the 
opinion that there should be no State 
Government in Delhi, it also definitely said 
that there may be either one or two 
Corporations.   The hon. Members who have    
referred to the Report of the States 
Reorganisation Commission will, I hope, be 
now satisfied that,    so far as    this Bill is 
concerned, it in no way goes against the 
recommendations  of    the    States 
Reorganisation Commission.   If    anything it 
carries out the basic framework that has been 
laid down by the States    Reorganisation      
Commission. So this New Delhi area is really 
nothing more than about 15 or 16 square 
miles.   The    Corporation    will    have 
jurisdiction    over about    510    square 
miles.   The    New    Delhi    area is no more 
than  3  per  cent   The population of this area 
comes to about and a half while    the    
population of the rest of the area which will 
come under the Corporation exceeds 15 lakhs.   
So I do not see how the Corporation will 
suffer in any way by this area being left out.   
In    fact,    the    Corporation would have 
been, I think, subjected to a heavy burden if 
this area had been placed    under     the    
Corporation.   It would have to find the 
necessary funds. It is not statutorily    entitled 
to levy taxes, and    the standards    that have 
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[Shri Govind Ballabh Pant.] been maintained 
here would involve, I think, expenditure 
which would be almost beyond the capacity 
of the Corporation to bear. So, from 
whichever angle one may see, it is in the 
interest of the administration of the Corpora-
tion itself that this area should not be placed 
under the Corporation, at least to start with. 

Then there was some    reference to the     
Development     Authority.   Well, here again 
I should like to clarify the position.   The 
Development    Authority which exists at 
present had jurisdiction over the    whole of 
the Delhi State.   It was charged with 
responsibility regarding  the entire  area that 
was  comprised    in the    Delhi  State. The 
Corporation will now be dealing with all 
matters of development, construction of 
houses or their demolition and other allied 
matters so far as the area that comes within 
the Corporation    is    concerned.   But    the    
Delhi Development Authority is being set up 
only to deal with such specified areas as may    
be notified by the    Central Government after     
consultation  with the Corporation.   It is  only 
to assist the Municipal Corporation in 
carrying out its heavy  and onerous  task that 
certain areas will be notified for development 
which perhaps the Municipal Corporation 
may no* be in a position to develop at least in 
the initial stages. So, while the Corporation   
will have the  opportunity  of  doing the best it 
can over about    500 or more square miles, it 
may occasionally agree, if it so desires    that 
certain    areas which will  be  notified  duly  
after  consultation with the    Corporation 
might be developed by the Government itself 
if the Corporation cannot find sufficient 
funds.   The    development     of   these areas 
will be a costly    affair.   So, in order to assist  
the    Corporation  this provision    has been    
made and    this Development Authority is to 
be set up. But there must    necessarily be 
complete co-operation    between the two, and 
the    Corporation should    not be 
handicapped in any way in the task of 
improving the conditions either of 

the whole of Delhi or of any part of it. I do not 
think that the Corporation will, after gaining 
experience of the working of the Delhi 
Development Authority, feel in any way 
inconvenienced because of the existence of 
that Authority. The Delhi Development 
Authority has also to prepare the Master Plan. 
For the preparation of that Plan an expert body 
has been appointed, which consists of experts 
who belong not merely to our own country but 
also to other countries. So it is necessary to 
have a small and, so far as possible, a fully 
competent body to look after this Plan and 
also to carry out the development of some 
small areas which might be made over to it for 
that purpose, and after such areas have been 
developed, they will again be restored to the 
Corporation so that the benefit of the 
development goes to the Corporation while the 
worry, labour and cost of development are not 
to be borne by the Corporation. It is something 
that will benefit the Corporation and not injure 
it in any way, either directly or indirectly. 

Some reference was made, I understand, also 
to the system of multimember wards that the 
Bill proposes to set, up. In fact I might 
remind hon. Members that the provision did 
not find a place in the original Bill. We had 
ourselves thought that there would be single 
member constituencies, but when the Bill 
was considered in the Joint Committee, at the 
instance of certain Members, it was 
considered desirable to have multi-member 
constituencies. The argument they advanced 
was something like this that if you have 
single member constituencies, then they will 
hardly be different from pocket boroughs that 
a few individuals having influence in the 
'mohalla'—it may be sometimes one or it may 
be two or three—will commandeer the votes 
and they will be in a way creating members 
not because they have the confidence of the 
people living in the area, but because they 
have the patronage of these few individuals.    
So,    it    was    considered 



282i   Delhi Municipal [ 17 DEC.  1957 ]    Corporation Bill, 1957    2g22 

desirable to have bigger wards and multi-
member wards instead of single-member 
wards. The original idea that we had was this 
that there would be single-member wards, 
except for the wards, where reservation 
would be made for scheduled ,-castes. As 
hon. Members know, 12 seats have been 
reserved for scheduled castes. So, that was 
our intention. But we saw force in this 
argument that single-member constituencies 
will be small. We thought that the cumulative 
voting would lead to some similar sort of 
defects and would be harmful in other ways 
too. That is, it will lead to some sort of 
sectional or caste or other sentiments being 
exploited in the elections; while in the matter 
Of distributive voting over a large area, you 
cannot appeal to such sentiments. When you 
have cumulative voting, you can go *o 
members of your own community and ask 
them to cast all their votes in your favour, so 
that you may be elected., So, it would in a 
way encourage fissiparous tendencies. It 
would also accentuate such sectional feelings 
which are against national interests. So, we 
thought that even If we have multi-member 
constituencies, the system of distributive 
voting should be adopted and that is really 
what our Constitution has itself approved and 
what has been laid down there. That is, while 
we have double-member constituencies and 
eveb. treble-member constituencies in some 
cases, the method of voting everywhere is 
distributive. The system of cumulative voting 
has not been adopted in any case whatsoever. 
And it is because of these defects and several 
others too—I am not referring to this aspect 
in detail—that we thought that we may have 
bigger constituencies but the system of 
voting should be distributive. 

SHRI H. N. KUNZRU (Uttar Pradesh): Has it 
been calculated what the number of voters in 
a single-member constituency would be? 

SHRI GOVIND BALLABH PANT: We 
think that ordinarily the number 

of voters would be about ten thousand. That 
is, every constituency would consist of about 
twenty thousand inhabitants and the number 
of voters, as, is the case of the electoral rolls 
of Parliament, would be nearly half. That is 
the proportion. So, it would be about ten 
thousand. If we have double-member 
constituencies it would be 20; and if treble-
member, 30. 

Dr. Gour, I think, has also expressed his 
dissent from the provision, in the Bill about 
the election of aldermen. He thinks that 
aldermen should not be elected by the 
councillors of the Corporation. Again, as the 
hon. Members might be aware, there was no 
provision in the Bill originally for the 
election of aldermen. But it was felt that it 
would be in the interests of the efficient 
working of the Corporation to make a 
provision like this that men of experience and 
knowledge, who may be familiar with local 
conditions or who may have special 
experience of the working of local bodies, 
would in this manner perhaps be introduced 
into the Corporation. Their presence would 
be helpful and yet they might not like to 
stand for election themselves. So it was 
considered advisable to make a provision of 
this character. The number of aldermen is 
relatively small. There will be only six of 86. 
But if they are men of experience and men 
who are widely respected and who hold a 
position of eminence in their respective 
areas, they can give guidance to the members 
and help the Corporation in the discharge of 
its multifarious duties. 

SHRI KISHEN CHAND: Suggested that parts 
of New Delhi might be lef. out of the 
Corporation, but not the area with had been 
actually reserved now. He, did not give any 
specid* reasons for that. But the question 
was put to the Chairman of the Municipal 
Board and he said, that we may keep all that 
we are keeping or restore the whole area. We 
do not want any sort of truncated parts of 
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[Shri Govind Ballabh Pant.] New Delhi—that 
was the language perhaps used by him—to 
be included in the Corporation. So, this has 
also to be remembered.' And as I said, I think 
92 per cent, of the houses belong to 
Government and most oi the people living 
here, are officials or those who are 
dependants of officials. And the non-officials 
also want to remain outside the Corporation. 
If we cut away a few areas, then we cannot 
administer them effectively. After all, 
arrangements will have to be made for the 
administration of this unit. Those 
arrangements should be satisfactory and they 
can be satisfactory only if we have got a 
manageable sort of unit—one which can 
admit of the services of competent men. So, 
the area that has been reserved is the 
minimum neecssary for that purpose. 

He also said that the argument that the people 
here did not like to be in the Corporation has 
hardly any merit, because if we go to 
Chandni Chowk even the residents of 
Chandni Chowk would say tba* they do not 
want to be within the Corporation. I was 
somewhat amazed and asked myself if we 
were working on a democratic basis. I do not 
think that the people of Chandni Chowk 
would not like to have their affairs 
administered by their own representatives. 
Here the Government servants who dominate 
in this area cannot themselves function as 
members of the Corporation But so far as the 
rest of the Delhi area is concerned, anyone 
can be returned. So, I do not see why the 
people of Chandni Chowk should have any 
objection. But if what Shri Kishen Chand 
says be accepted, then that knocks the entire 
bottom out of his case, for if the people of 
Chandni Chowk do not want to be governed 
by the Corporation with regard to their local 
matters, there is no reason why the people 
living in New Delhi should be compelled to 
be administered by the representatives of the 
area which will come within the Corporation. 
(Time bell rings.) At least in the case of 
Chandni Chowk, every one has a 

I   P.  M. 
right to stand as a candidate, but so far as 
New Delhi is concerned, these people cannot 
so stand. 

Again, Shri Kishen Chand made another 
remark which seems to me to be somewhat 
incorrect. He said that the population of New 
Delhi that was being kept out of the 
Corporation came to 6 or 7 lakhs. As I had 
just said, the population of the New Delhi 
area does not- exceed—I think the exact 
figure may be 1,60,000. So, there is a vast 
difference between 6 or 7 lakhs and 1,60,000. 
If he had known what it is only 1,60,000 
perhaps he had known that it is only 1,60,000 
perhaps he would have no objection. 

THE VICE-CHAIRMAN (SHRI M. B. JOSHI): 
Are you going to finish within ten minutes? 

SHRI GOVIND BALLABH PANT: I do not 
think I will take much time. 

DR. R. B. GOUR (Andhra Pradesh): I would 
refer the hon. Minister to a particular point 
which was raised by Shri Narayan. On page 
vii of the Joint Committee Report, under 
clause 42, it is suggested that "the construc-
tion, repair and maintenance of 
embankments, and the supply, storage, and 
control of water for agricultural purposes, 
should be added as an obligatory function of 
the Corporation. The clause has been 
amended accordingly." That is the report of 
the Joint Committee. But clause 42 has not 
been amended. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI B. 
N. DATAR) : The hon. Member may see 
clause 217. 

SHRI GOVIND BALLABH PANT: You will 
find the same thing provided for in the Bill 
elsewhere. That matter has been dealt with. 
There is no error there. There is nothing 
wrong about it. It is an obligation under 
clause 217 of the Bill. 
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DR. R. B. GOUR: That is concerning Delhi 
water supply and connections, etc. But here 
this particular obligatory function that the 
Committee wanted to introduce under clause 
42 was for rural areas. 

SHRI GOVIND BALLABH BANT: What 
has been provided there applies to the whole 
of Delhi Corporation area, rural as well as 
urban. 

DR. R. B. GOUR: The storage of water for 
animals, etc., all that concerns  the rural  
areas. 

SHRI GOVIND BALLABH PANT: I think it 
has been provided for, but if there is 
anything more that the hon. Member wants, 
he can move an amendment. It is open to 
him. Whether the House will accept it or not 
is a different thing. 

DR. R. B. GOUR: Have the decisions of the 
Joint Committee been carried out in the 
drafting of the Bill? That is my complaint. 

SHRI GOVIND BALLABH PANT: The 
Joint Committee Report carries out the 
intentions of those who framed that report. If 
it in any wsfr differs from the Bill, then the 
Bill controls the report. 

DR. R. B. GOUR: "The clause has been 
amended accordingly"— that is the report. 
But the clause)has not been amended. 

SHRI GOVIND BALLABH PANT: If it has 
not been amended, then I am saying that the 
substance of that clause has been carried out 
elsewhere in the Bill itself. It may not be 
particularly at that place, but elsewhere 
provision of a suitable type has been made. 

I do not think I have got much more to say. I 
am on the whole thankful to the House for 
the support which it has accorded to this Bill. 

THE VICE-CHAIRMAN (SHBT M. B. Josm):  
The question is: 

"That the Bill to consolidate and amend the 
law relating to the municipal government of 
Delhi, as passed by the Lok  Sabha,  be taken 
into ' 
consideration." 

The motion was adopted. 

THK VICE-CHAIRMAN (SHRI M. B. JOSHI) 
: The House stands adjourned till 2-5 P.M. 

The House then adjourned for lunch at five 
minutes past one of the clock. 

The House reassembled after lunch at five 
minutes past two of the clock, the VICE-
CHAIRMAN (SHRI M. B. JOSHI) in the Chair. 

MESSAGE FROM THE LOK SABHA 

THE PARLIAMENT (PREVENTION OF DIS-
QUALIFICATION) BILL, 1957 

SECRETARY: Sir, I have to report to the 
House the following message received from 
the Lok Sabha, signed by the Secretary of 
the Lok Sabha: 

"I am directed to inform Rajya Sabha that 
Lok Sabha, at its sitting held on Monday, the 
16th December, 1957, adopted the annexed 
motion in regard to the Parliament (Preven-
tion of Disqualification)  Bill, 1957. 

2. I am to request that the concurrence of 
Rajya Sabha in the said motion, and also the 
names of the members of Rajya Sabha 
appointed to the Joint Committee, may be 
communicated to this House." 

MOTION 

"That the Parliament (Prevention of 
Disqualification) Bill, 1957 be referred to a 
Joint Committee of the Houses consisting of 
30 members; 20 from this House, namely: — 
1. Sardar Hukam Singh 
2. Pandit Thakur Das Bhargava 
3. Shri M. R. Krishna 
4. Shri Dharanidhar Basumatari 


